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BBFORE THE NATIONAL GRE

EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:

IWS ANSHUL SNACKS AND BEVERAGES PVT. LTD

.-....APPELLANT.

Versus

BIHAR STATE POLLUTION CONTROL BOARD

-------Respondents.

Apartment, Vivekanand Marg -Patna-800013, do

hereby solemnly affirm and state as follows:

1. That I am presently posted as Member Secretary
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I, S. Chandrasekar, Male, aged about 46 years, Son\n

of Mr, S. Subramani, residing at 8-202, Amarkunj
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A. K I-AL
Diett. PATNA

Rw N@ I
E*p,*. 4,.0s

**
in Bihar State Pollution Control Board. I am

\
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authorized to file the present counter affidavit on

behalf of Respondent no. 1. I am aware of the

facts of the present case on the basis of the

official records maintained at Bihar State Pollution

Control Board, Patna that I believe to be true. As

such, I am competent to depose the present

counter affidavit,

2. That the appellant preferred an appeal before the

Hon'ble Tribunal against imposition of

'Environmental Compensation' of Rs. 39,25,0001-

on the appellant for operating its industrial unit

without obtaining statutory Consent from the

respondent State Board and the said appeal came

to be disposed of vide Judgment and final order

dated 25,07.2022.

3, That against the Judgment and final order dated

25.07.2022 the appellant preferred an appeal

before the Hon'ble Supreme Court of India under

*

*
tvr{r,

Yo

Section 22 of the National Green Tribunal Act,
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2010, and the Hon'ble Supreme Court of India

was pleased to dispose of the matter vide order

dated 04.09.2023 by which the matter have been

remanded to this Hon'ble Tribunal for re-

consideration of the appeal filed by the by the

appellant herein on merits.

4. That for proper adjudication of the instant case it

is necessary to state in short the facts of the

present case:-

i. That the petitioner with a view to establish a

'Ready to Eat Food Unit' obtained 'Consent-

to-Establish' from the State Board on

07,02.20L9 as contained in State Board's

Ref. No, 200;

A copy of the Consent-

to-Establish dated

07.02.2019 having ref.

No. 200 is annexed

and marked as

*

**
A K LA T

Diet[ PATNA
N0 IReg

Exp,&..f9
Annexu re- 1 .

3
160



A. K. LAL
Diett-PATNA

Reg. No.-1

*

**

ii. The unit applied for obtaining 'Consent-to-

Operate' (for short CTO) from the State

Board but the same was refused on

07 .04.2020, as the petitioner failed to

submit'NOC' from the Central Ground Water

Authority. It may be pointed out that refusal

of Consent is an appealable order under the

proVisions of the Water (Prevention and

Control of Pollurtion0 Act L974 and Air

(Prevention and Control of Pollution) Act,

1981, and appeal lies before the appellate

authority.

A copy of the refusal

order of 'Consent-to-

Operate' is an nexed

and marked as

Annexu re-2.

iii. That sometime later, without challenging

the refusal of the CTO, the petitioner started

operation of the unit without obtaining CTO

from the State Board;

4
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iv. On 26,L2.2021 the boiler of the petitioner

unit blasted which led to causalities and

reportedly 7 person died;

v. The Hon'ble National Green Tribunal,

Principal Bench, New Delhi, on 03.0L,2022

took suo-moto cognizance which came to be

registered as O.A. No. 02 of 2022 and issued

notice to the State Board and other

authorities of the State of Bihar;

vi. The State Board on 07,0L,2022 in exercise

of the powers vested under Section 33A of

the Water Act and Section 31A of the Air Act

issued a 'Proposed Direction for Imposition

of Environmental Compensation' to the

petitioner for operating the unit without CTO

whereby and whereunder the appellant were

given an opportunity to file their objection

on imposition of Environmental

Compensation within 15 days time,

A copy of the Proposed

Direction for

5
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Imposition of

Environmental

Compensation dated

07 .0t .2022 having

Ref. No, 41 is annexed

and marked as

Annexure-3.

vii. The appellant failed to reply to the aforesaid

notice as such on 26.02,2022 the petitioner

was put on notice through 'Newspaper

Publication' in daily newspaper;

A copy of the

Newspaper Publication

dated 26,02.2022 is

annexed and marked

as Annexure-4.

viii. The appellant responded through its letter

dated 11.03.2A22, wherein they requested

time to comply with the directions of the

State Board and made a request for

accommodation for 3.5 months in order to

*fi
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arrange funds for making the payment, In

other words, the petitioner agreed to make

the payment.

A copy of the reply of

the appellant dated

11.03 .2022 is annexed

and marked as

Annexure-5.

ix. The State Board, since the appellant did not

join the issue, vide its letter bearing Ref.

No. 733, dated 15.03.2022, partially

agreeing to the request of the appeilant

granted 30 days time for making the

payment of 'Environmental Compensation';

A copy of the letter

dated 15.03,2022

having Ref, No. 733 is

annexed and marked

as Annexure-6,

x. The appellant responded on L2.04.2022

wherein he again categorically agreed to

7
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make payment and inter-alia stated 'That I

on behalf of My client states that mY

client stands committed to comply with

all the directions/orders passed by the

BSPCB Office, That I on behalf of my

client urge before yourself to grant

another 30 days time to comPly with

the directions of your good self, Based

on the above, I on behalf of my client

request you to kindly grant 3A days

time to comply with directions of this

office, Further, the appellant filed IA

application in O.A. No, 02 of 2022, inter'alia,

praying for direction to the State Board to

Compensation';

A copy of the letter

dated t2.04.2A22 of

the appellant is

annexed and marked

as An nexu re-7 ,

reconsider the imposition of 'Environmental

8
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xi. The said IA came to be disposed of along

with O.A. no. 02 of 2022 vide order dated

22.04,2022, in which the Hon'ble Tribunal

observed that the appellant has violated

Water Act and Air Act and compensation

assessed by the PCB on that account cannot

be avoided. Though available, flo statutory

appeal has been filed by the appellant.

xii. The appellant after passing of the order

dated 22.04.2022 as aforesaid got

enlightened and filed a statutory appeal on

20.05.2022 before this Hon'ble Tribunal,

against the 'Proposed Direction for

Imposition of Environmental Compensation'

dated 07.0L.2022;

xiii, That this Hon'ble Tribunal, after carefully

examining the matter has noticed that the

petitioner in their letter dated 11.03,2022

agreed to make the payment and also that

the appeal was barred by limitation,

"3a
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dismissed the appeal of the appellant. It is

worth mentioning that a copy of the said

appeal was also not served upon the State

Board;

xiv, The appellant being aggrieved by the

dismissal of its appeal filed an Civil Appeal

before the Hon'ble Supreme Court of India

and the said appeal was disposed of vide

order dated 04.09.2023 by which the matter

was remanded back to the Hon'ble Tribunal

for re-consideration of the appeal on rnerits,

5. That in view of aforesaid facts it is humbly

submitted that the appellant has no right to

challenge the Imposition of Environmental

Compensation as the petitioner has agreed to

make the payment and has not joined issue in

respect to making the payment. Also, when the

State Board has vide its letter dated 15,03,2022

rected the appellant to make payment within

month time, the appellant has not raised any

10
167



i

issue as to computation and levy of Environmental

Compensation and has agreed to make payment

and as such the matter has already attained

finality and the appellant has no right to question

the Imposition of Environmental Compensation, In

other words, the appellant has given its consent

for making payment of Environmental

Compensation.

6. That it is settled principle of law that orders

passed on consent of the parties are not

appealable and since the appellant has appeared

before the respondents and has then agreed to

make payment he cannot be allowed to question

the levy of Environmental Compensation at a later

stage.

7. That in view of the above stated facts the instant

appeal is fit to be dismissed as appellant has

greed to make payment and as such the matter

already attained finality.
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22, That I have read the contents of the counter

affidavit and have understood the same and

nothing material has been concealed there from

and the annexure is true copy of its origi

EPON ENT

Cs. cnqr{ trr,,?
VERIFICATION

Verified at Patna on 23rd day of Nov, 2023, that the

averments made in the present affidavit are true and

correct to the best of my knowledge and information

derived from records of the matter and Annexures are

true copy of the original, no part of it is false and

nothing material has been concealed therefro

,S$N DEPON ENT

CS' cHqt-tPrisrl

{k1.3,**
LAL

fl.e,S

r&

!{4.-

A. K.

1512
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BIHAFI, $TATE P()LLUTIC)N C()NTROL B()ARD
pARtvEsH BHAWAN, PLCIT NO. NS.B/2, PAUPUTRA TNDUSTRIALAREA,

. PATLIPUTRA, Patna - aOO O1O
Ref. No.- MiT-3-2019/07 Patna, dated-

,CON$E NT.TO.ESTAB LIS H' NOC

UNEHR $ECTIONS 26128 OF THE WATER (PREVENATTON AND CONTROL OF
POLLUTTON) ACT, 1974 AND 21 OF THE ArR (PREVENTTON AND CONTROL OF
POLLUTTON) ACT, l98t

REFERENCE:
ffi

(i) Name and address of the Proponont $ri VikaEh Modi, Direstor, M/e Anshul $nacks and
Beveragea Pvt, Ltd, Kali Kothi Lane No-2, Durga Asthan Road, Muzaffarpur, Dist-
Muzaffarpur; tsnd

(ii) Online appllcation No. ER323N01107012140341 dated 28.12,2018 of the,proponent to
establish a noodlo/oonfeetionery unit to.mEnufacture noodles at Plst No.N$.0S, Bela
lndustrial Aroa, Phase-ll, P.O.-Bela, Dist-Muzaffarpur for capacity:-1,5 MT/day.Process sf
the unit shall be accompsnied by elec'trically operated manufacturing mechine and no u$e
of any fuel shall be used for heating etc purposos,

AFTER CON$IDERTNG:
(i) The fach etgted in their application;
(ii) Bihar $tate Pollution Control Board'e Notificgtion No. 26 dated 08.11,2003;
(iii) Provisiong of the Water (Prevention and Control of Pollution) Ac,t, 1974 and the Air

(Prevention and Control of Pollution) Ac,t, 1981; and
(iv) Land allotmont letter of BIADA, Bela vide memo no-1483 dated 07,12,201A,

NOC Ih{ FAVOUR OF THE PROPONENT AT THE SAID $ITE IT HEREBY"AOCORDED
$UBJHCT TO TI-'E FOLLOWING CONDITION$:

(0 The proponent shall obtain 'Consent-to-Operate' under sectione 25 & 26 of The Water Act,
1974 and $ection 21 o'f The Air Act, 1981 prior to commigsioning of the unit from Bihar
State Pollution Control Board;
That, the effluent (Domestic or Trade) and emission, if any, shall conform td the etandard
prescribed undsr ths Rules;
That, they shall use LPG as heating fuel in place of husUcoal if any required;
That, the waste water arising from cleaning and spillagee contain suspended solids, fats,
oil and grease and they shall make adequate facilities to rnitigate by adopting treatment by
coagulation and sedimentation and clear water shatl be re-used further ineide campus in
gardening/or disposal via septic tank;
That, the D,G. Set should be provided with an integral acoustic encloeure and the
maximum permissible sound pre$Eure level for new D.G. set shall be 75 dB(A) at 1 meter
from the enclosure surface and exhauet should be as per CPCB guideline, They shall
meet the noise level due to the unit with D,G, set out-side the premises, within the Ambient

(tI)

- (iii)

(iv)

. (v)

Air quality standards;

Page I of2
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I

i.

(vi) That, eolid waetes generated at any stage from produc'tion process (spoiled raw material,
spillago etc) to packaging wastes (cartoon boxo$, plastic wasteslwrapping&otfies etc)
shall be segregated and collec'ted in separate vaUbins and dispose through locat authority
on daily'basia or make an receptacle of an appropriate size, rodent-proof and be able to
cater for up to 7 days and then disposed-off to the satisfaction of the local authority;- (vii) That, they shall ensure Unit operation$ are canied out with minimal noise disturbance to
the surrounding environment, good housekeeping is maintained in the premises, good
cleaning and work practices are maintained such as there iE no cross contamination of
food iteme and necessary provisions are provided to reduce odors.from making products;

(viii) That, tree plantation in vacant space of the campus shall be done to develop as green
belt and to control ecology of area sunounding the unit and

(ix) That, this CTE (NOC) is granted on basis of undertaklng/documet uploaded by the
applicant and it ie eubject to the condition that in the event of any information/documents
submitted by the proponent are found false or misleading at any stage, the NOC granted,
shall be revoked at proponent's riek and cost and legal action shall bo initiateiJ.

- NOTE:
1. Bihar Stete Pollution Control Board re$erus$ the option to revise or add other

conditions, if necassary., for protec'tion of Environmont in general and for
Pollution Control in particular;

2, The present,No0 should not be construed as an assurancs for tho grant of
'Cglsent-to-Opergte' the proposed proJect but shall be subjec,t to compliince of- allthe conditions indicated above;

3, The NOC, granted, shall be valld for a period of six months from the dat6 of
issue; and

4. lssued under the inetrucuons of the competent Authority,

Memo No.:- lp€,
Copy forwarded to Sri
Kothi Lane No-Z, Durg
and necessary action.

, sd/-
(Alok Kumar)

Member $ecretary
patna, dated:-o.1.. z.t g

Vikash Modi, Director, M/s Anshul $nacke and Baverages ph, Ltdlxati
a Asthan Road, Muzaffarpur, Dist- Muzaffarpur for favour of lnformation

1*ln1

(Alok Kumar)
Member $eoetary

*y-

Fd'r$.W@vqIooJqn, Wobd[.trtg;fDcpcb.Uh r{o hEP,,EXfi 1 2.481260/e1022e6,Fe(€i 2-2291 060.
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n-(1lT:*
q-6rqq,

7 lo tt l*o

Sri Vikash Modi,

M/s Anshr:l Snacks and Bcverages private Lirnitcd,
At-Plot No. - N.S-06, lndusrrial Area, lJe la.

Dist - N1riza l'[irpLrr

1tg (rq{"or f.1ilwt,q.l ]?mlrr) .elfQflrq+., leBi 16l qTqT u(+)),/;firl
(ftS"t F-** rd fiq?nr) odtftqq. rsza q,t qr$ zs vq 26 * n-rq
wqria-;ilpl qEqlil Bg efi-r*argn err{*-{ d orsfi-qf, ffi-{t * rrqq { t

*fr-q*ar$q cro elr'*sT -wgr{ zr+zro: filq"ien, ,i.ou.rorn.

\ . . sqgm ftqq S !-$rr { lil?ro o-<+r d [f wrrfl swi-ffi cro am.{rt,
dI qsE s z+oe.zoro {ur.m E31l{,d silato E fi-6T{ {r'q r(Err fi--{TnT cq gl.r
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1 3if"r-ar{"r l1r''ffr qqutJ S qnrrq e kql"F 21 xg.zarc 6} cla'trcation raisc ,.qt,i gl
-,,r\\-.-i^J

sl'rl qtffd*qi' S erslrlr T*-r'Sq ara d ftftT$ *g ccwa ri qrq. f*,rn ,rqt r.-s'qft .ii
sjt rffrr .ft.rfi thmn 230s2019 fr 3rr+) trT{1 156 rrn f* (t(;wA * deit,rl
$es,r i-r*on"f i riil f?}.tl rr{rt t lp.ri {i} H1kl .T,{i q r1o 116 *,1 1{r1q drlJl

nl\2 K.rfi fi.122o1o o\ ga, oirq*oea f,rilrirrr:atir:n raise ft-{m g\ qnr f, q-ff f* cGWA* I{Iq1t gIK ?h*{qT 31ffupJ t narT cfl'j rrflE d. er.q{ gr\ .n*il .ht 
r

3. *t1= W q"? Grq rtr srqrq B nqn enq-d gm ffqTm 11.az.z0za o1 o11-q*cflf{
nrqfr q-qLTq E) rms-Fr * Clrrification ,$ rnsTq t{ ,rs.1 ,* fu ;;;;-* 11*ryft-,r frd
6 ft-atr dg i"o).hJfr .fI srqrrrm,ri .iSt i

STli'l El l& u.lg gvm{i {-}1a"1-*rJ,r{vLhi$i rg--qttq ,,tcT e qq-S i over-e.rptortecl
area d d"t n *; E-q,fr\ cGwA $ {W eTcf, q*qq-l G{rqc{qr t nqn q-q-d ft-fl rfl{fi {mH"{ *g y,"rZuq weqft ffij 6-r+ w*rq ,T-S * r

srrnqf, qRftaffi q qrsft.n cro .nt-s", zn\ srfifle-n m-ri rs 3rc{ml
srq q' B*oeq 'iT d I
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R.EGISTER.ED
BIIIAR. STATE POLLIJTION CC)NTROL BOARD

Parivesh flhawan
1Y.S-B/2" Industrial Areao Patliputra,patna- 8OO OIO

EPA BX & o 612-226 t25o. /22622 6s,Fa x & 06 I 2_22 6 I O50
E- rnai l&bspcb@yahoo. oom. Web sitehttp ://bspcb.bih,nic. in

ffiry4r 
"'xtrcx3a

wu&p'qw"

Ref. No,:- V I

From

Patna,dated:- nTo [" yr2-Q_-

Ashok Kumar Ghosh,
Chairman.

To

Sri Vikas Modi,
M/S Anshul Snacks & Beverages Pvt. Ltd.,
Plot No, NS/06, Phase-II,
Industrial Area, Bela,
District- Muzzafarpur. B HZoo {

P&Posqd Pirectiou.for impositio4 9f Eqyif.oAmpqjal 9otrpe{rsQtiqn under Sg"c-tiqn 39A of tIe
water (Preyeq(ign. and Fontrol q,t Pollution) Act. 1274 & gqprion i1A qf rlrq-Air Oreyentiqp
and Control of Pollution) Act. 1981.

1) WHEREAS. the State fiovt. has declared ihe entire State of Bihar as ''Air-Pollution-

(lorrtrol-Area" under the provisions o1' section l9 of the Air (Prevention rnd i-lontrol

of Pollution) Act, 198 i ,

2) W].ryEREAS, you wL're requirecl to oi:tain previous 'Consent- to- Esrablish'

((hereinafter referred to as CTE) and 'Cor,qffnt- to- Operate' (hereinafter refe:rrccl to

as CT'O) from the State Board under section 2l of the Air (Prevention and control of
I'ollution) Act. 1981 t'hereinafter ret'erred to as'Air act') before establishing and

riperaring ;,,our plant,

3) WHEREAS, a conditional CTE was given to you vide Board Memo No, 200, dated

47,02,20te.

4) WHEREAS' you applied for CTO vide application no.2142363, dated 24,08.2A1-I,

rvhich finally got rejected on 07.04 .2020 for want of cGWA certificate.

{
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s) WHEREAS, the State Board has come to know that you have since operated

unit without obtaining a valid CTO from the State Board.

WHEREAS, the Hon'ble NGT, New Delhi, in O.A, No. 353 of 2016 has held that

the authorities may impose 'Environmental Compensation' on defaulting units.

WHEREAS, Central Pollution Control Board has developed criteria and fonnula for

levying'Environmentril Compensation'.

WHEREAS, the committee of the State Board constifuted for the assessment of

Environmental Compensation has assessed the Environmental Compensation to

the tune of Rs. 39,25,000 /- on M/S Anshul Snacks & Beverages Pvt. Ltd., for

causing pollution by operating the unit from 07.04.2020 to 26.L2,2021 without

valid consent from the Board

I, therefore, in powers

Control of Pollution) Act, 1981, and Section 33A of the Water (Prevention and

Control of Pollution) Act, 1974, propose to impose Environmental

Compensation of Rs. 39,25,000 /-, you are hereby given an opportunity to file

objection to the State Board action of levying 'Environmental Compensation'

of Rs. 39,25,000/- within 15 days from the receipt of this notice, failing which the

Environmental Compensation will be levied without giving any further

opportunity

\0t1121
Kumar Ghosh)
Chairman

\

6)

7)

8)

\-44 .

vM--
17
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Sujeet Gupta
Advocate

E- 1, Lower Ground Floor
Lajpat Nagar - III

New Delhi - 110024
TeI No. +91-1 1-4102502 I
Fa>r No. +9 1-1 1-41025020

E- mail : sujit.law@g::eail.com
11rH lrAarch 2022

1\ \" 'ble lVember Secretary
Bihar State Polution Control Board
Parivesh Bhawan
Patliputra lndustrial Area
Patna - 800010

ln re .- Representation on behalf of M/s Anshul Snacks &
Beverages Pvt Ltd in Compliance of your Notice Published in
the News Paper Dated 26'n February 2022 for Personal
Appearance and to deposit Rs. 39,25,000/- towards
Environmental Damages

er the instructions from N//s Anshul Snacks & Beverages Pvt Ltd (lVodi

cks) having their address at Plot No.N.S.6-P, lndustrial Area, Bela Chapra,

Muzzafarpur - 842005 (hereinafter collectively referred to as "My Client"), I wou d

like to submit as under :-

8\

4

That tVy Client has recently come across a notice published by BSPCB in
newspaper wherein tMy Client has been informed about an order dated

07.01 .2022 having been passed by BSPEB asking it to submit its
responseirepresentation to the said order within 15 days either by

appearing in person or through an authorized representative.

That N/y Client could not receive the Notice issued by BSPCB pffice as NIy

Client was moving around and was busy in analyzing the loss caused by

the Boiler Explosion and communicating with the family members of the

victims. On the other hand Arrest Warrant was issued on 11'n January 2022

against My Client and was preoccupied in coordinating with the Legal Team

for Bail. That My Client i.e lVlr. Vikash Modi Director got Bail on 22'o

qE
*e. qm.ro

'ln
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2
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That I on behalf of lVy Client states that lVy Client stands committed to '
co.mply with all the Directions / orders passed by the BSpcB office^

That I on behalf of lvy client urge before yourself to grant 1s Days time to
verify the calculation of the Environment compensation of Rs. 39,25,000/-
with further Three (3) IVonths time to comply with the order wherein lVly
client has been asked to deposit Rs. 39,25,000/- towards Environment
Compensation.

That tvy client has recently deposit Rs. 28,oo,0o0/- in the Account of
Deputy commissioner of Labour cum workmens compensation
commissioner ; N/uzzafarpur vide Demand Draft No. s08443 and Dated
0410212022 Drawn on lClCl Bank

That tvy client have been burden with penalty/Damages for non-
compliance and Negligence by different Departments hence is in financial
con stra ints/d ifficu Ity.

The business Activities has come to a standstill on account of unfortunate
incident that occurred on 27'h of December 2021 and there are no funds
available with N/y Client.

That tVy Client is making efforts in arranging finds from Financial lnstitutions
and Family /Friends and needs some time to comply with the
Orders/Directions of this BSPCB Office.

9. That any Orders passed with respect to confirmation of Closure of the
lVlanufacturing Unit shall be against the Principals of Natural Justice and
Equity if reasonable opportunity is not granted to tVy Client.

Based on the above, lon behalf of lVy Client request you to kindly grant 15 Days
time to verify the Calculation of the Environment Compensation of Rs.
39,25,000/- with further Three (3) N/onth time from the date of this
Communication to comply with the Order/Directions to deposit Rs. 3g,25,000/-
towards

5

b

7

oo

Environment Damages with the BSPCB office with further Request not
any Orders pertaining to Closure of the N/anufacturing Unitto pa

You
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REGISTER.ED POST

E}IHAR STATE POLLUTI()N CONTROL E}O^A.RD
Pa riwes h B har.sa rr, Pat! i p r-:tra ! n C ustrla!, r"rea,

P -O--Sadakat Ash rarn, Patna-8OOO1 0
Patna, dated:- /E. B. Lo>>

S. Chandrasekar, pg

Member Secretary
To,

Sub:

Mr. Vikash Modi,
\4/s Anshul Snacks & Beverages Pvt.Ltd.,
Plot No.: NS/06, Phase-II,
Industrial Area, Bela,
Muzaffarpur-842005
Regarding compliance of Proposed Direction for imposition of Environmental
Compensation u/s 33A of the Water (Prevention & Control of Pollution) Act,1974
and Air (Prevention & Control of Pollution) Act, 1981 vide letter no.-41, dated:
07.01.2022.
Mr. Sujeet Gupta, Advocated letter dated: Lt.03,2022.Ref:-

Sir,
With reference to the subject noted above, it is informed that state Board gave you an

opportunity vide letter no.-41. dated: 07.01.2022 to file obi ection to the state Board action of
levying environmental compensation of Rs. 39,25,0001- within 15 days from receipt of said
letter.

On 11.03.2027, advocated Sri Sujeet Gupta, on your behalf, appeared before the state
Board & undertook to deposit EC, however, sought 35. Months to deposit the same.

The above requested was examined and has not been found to be reasonable as 3.5
months is more than enough time in the facts & circumstance of the case.

Therefore, you are now directed to deposit the assessed environmental compensation of
Rs. 39,25,000/- within a period of 30 days, failing which further legalaction may be taken.

faithfully,

,1"[*
Member S

:.,..1.:,..:..1|.i1

ffi"'- 7gz
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Sujeet GuPtq

Advocate

Dl, l,orver Groutd Floor

Iaipat Nueil'Itr
Ncw Delhi - 110024

Tel No. +91-1141025021

Fa,x No. +91'1 1'41025020

F- mai] : sujit law@gmail'com
12rH April zo22

Hou'ble Member $ecretnrY
Bihar State Polution Control Bonrcl

Parivesh Bhnrvatt
Pntlipuila Industrial fu'ea

Patna - 800010

In re :. Your Lettcr ?$S and Dated 16/3/1022 to M/s Anshul

$nochs & Beverages Pvt Ltd to doposit Rs' 39,25'0001-

tolvnrds Environmental Darnages

Dlr.,

\\/c are in rcccipt of youl Letter No'?33 Dated l5t8t2}22 and would like ro

submit that the undlrsigned rlirt not asked for 35 months to deposit the

Bnvironment;rl compensa[ion amount. Rather the undersigned had requested

t0 grant 3 months to deposit the said amount'

That vide your Letter Datcd 16nn[22,your good self had ,'ul"*a 30 Days

iime to deposit Rs. 39,25,000/- lorvards Environmental Damage'

Thar hly Ciient I.e lv[ls Anshul Snacks & Beverages Pvt Ltd Olodi Snacks)

had recentiS' dcposited Rs, 5,14,513/- in the Account of Deputy Commissioner

of Labour Cum- Workmens Compensation Commiesionsr ; I\'Iuzzafarpur vidc

Dcmand Draft No. 50849? and Dated 2UAil2A22 Drawn on ICICI Bank'

The above payrnen[ is apar.t from Rs.28,00,000/- rvhich rvas ciepositect in the

month of Fili.uary in tlie Account of Deputy Commissioner of Labour Cuur

workmens compensntion commissionor ; Mttzzafarpur.

That I on beiralf of lvly Clicnt stntes [hat My

..*pfy with all the Dircctions / Orders passedliy

\-rr

Client etands courmittecl to
the BSPCB office.

ffi

dh,
iffiW
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'l'ltnt I orr bclrnlI of l\l-r' Clicnt urge bcforc yourse lf to grant nnothcr B0 lJays
linre tn corrlrll'rvith rhc rli'cct,io*s of your good self.

I\'li'Clicnt. i.q striving in nrrnnging [rnds from ]?innncjnl Institutions ancl
IrnrlrilS' /Fricrrtls rttrrl ttcecls sonlc lirno to comply wirh thc Orders/Directions of
this BSPCII Offico.

ilnscd on the irbovc, I on bchalf of NIy Q.ligqt rg.qqesr you to kinrlly grant B0
Dnys tir,c ro conrply rvith rhc clirect,ions oilirio ;ifi;..

Wc shnll bc appeat'ing beforc Hon'ble National Green Tribunal (NCT) in this
t'cgat'd and shall trtnke our submissions on fhe coming date of irearing fixed
on 191412022

Y ly,

te

suj
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